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Nahewar Pradhan 	 ..... ... .. Applicsnt 

I 	 -Versus - 

Unior of Inaia & others ......•.. 	Reponient(s) 

For Instructions 

'ihether it be referred to reporters or not 

vhether it be circul-ted to all the Benches of 
the Centrdl Administrative Tribunal or not 1 
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cENTRAL ADMINI3TRATJE_TRIBUNAL 
C TJI'T C K B NCH CUTT ICK 	- 

CIGINALAiPICATIONNO.248 of 2001 
CTTCK THIS TH 	JYAOF, 3EPT,2001 

CORN; 

TI HON B1 URI SONNATH 3OM,VIC-CLIMAN 
I THE HON B1J SHRI G. NAaASIMHAM, MiNBiR () 

1 • 	Mahe swar Pradhan, 
E.D.D.A. 
Sisua B.O. 
As tar an ga, 
Dist-Puri . .. . . . . . Aptiicmnt. 

By the Advolcate (s) 
	

Shri D.P. Dbalgama:nt 

9. 3 US - 

Union of Inia represented through 
Chic f Post Mstr General, 
Orissa Circile, Bhubinesar 
Dist-Khurda. 

3enior Supdt. of Post (jffic, 
Bhuhaneswar Divi3 ion, 
Bhubaneswar, 
Dist-Khurda. 

Sub-Divisional Insector (Postal) 
Nimapara Sub-Division, 
Nimapara, iJist-Puri. 9.sooneflt (s 

By the Advocate (s) Mr. A.K. Bose 
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sorH SCM, VIcE-CrAIRN/t: Heard Shri D.P. Dhalsamant, 	Learned 

Counsel for the Petitioner and Shri A.K. Bose, 	Learned Senior 

Standing Counsel for the Respondents and perused the records. In 

this Original Application the petitioner has prayed for a 

direction to Senior Supdt. of Post Office, Bhubaneswar Jivisicn 

(Respondent No-2) to appoint him to the post of EDBPM, 3isua 

w.e.f. 11.3.1997. Respondents have filed counter opposing the 

prayer of the applicant, and the applicant has filed rejoinder. 

For the present purpose it is not necessary to go into too many 

facts of this case. 

2. 	The admitted position is that originally the applicant 

was appointed as EDBPM, Udayapur, Branch Office on 24.11.1977 in 

a reroval vacancy, after undercToinc The process of selection. on 

reintatament of the original incamnt Shri BansiThar Acharyc in 

1987 the applicant had to hand over charge to Shri Acharyc. Thus 

the pplicant hd 'or3-ed as DBPM, Wayapur, for more than 1C 

years. Takinc that into consideration the apl. 	ias appcintd 

as i)DA, Sisua, Branch Office in June 1989 and has been workin 

as such till data. The incumbent EDBPM, disue Branch Office, 

superannuated on 11.3.97 and on the direction of the departmental 

- euthorities the açlicant took over charge of the post of EDBPM, 

Sisua Branch Office over and above the charge of his basic post 

of DbA, Sisua Branch Office. The departmental authorities 

initiated t he process of selection for fillinq up the post of 

EDBPM Sisua Branch Office and the petitioner ap: lied for the 

post. Departmental Respondents have pointed out that along with 

his aplication the potitioner did not submit the HSC Certificate, 

HSC marL-sheet and solvency certi Ftc ate. Departmental Respondents 
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havo stted and this is also adrnittd by the petitioner that on 

the date of applicition the petitioner hid not passed HSC. The 

applicant in his Rejoinier has stated that in the meintime he 

has passed Madhyama, from 3hri Jacannath Sanskrit Vishvavidyalaya, 

ShriVihar, Pun. He has also enclosed the marksheet. It is 

submitted by the Learned Counsel for the petitioner that Madhyama 

xaminition is eiuiva]-ent to HSC Sxamination. In view of this 

it is submitted by Shni D.P. Dhalsamant, learned counsel for 

the pititioner that as the c'1ndidature of the applicant has been 

only on the ground that he is not having HSC qualification 

and as the ap1 licant in the meantime has acquired HSC qualification 

his case should be consiJered. It is subnitted by the Learned 

Senior Standing Counsel that process of selection to fill up the 

post was initiated in 1997 and the applicant by his own admission 

has acquired the HSC qualification only in April, 2CCO. 

3. 	We have considered the rival surmissions cerefully. 

mitdly the petitioner had qorked for more than 1C years as 

ED'-:kPM, Wavapur from 177 to 1987 when he had the minimum 

qualification than require for the post of EDBPM which is class 

VIII pass. At pr - sent the minimum ivalification for the post of 

DflPM is ESC pass -md tke  post has to he filled up in accordance 

with the Recruitment Rules now existing. Applicant also has not 

sought for relaxation of educational qualification, but has prayed 

that his qualification later acquired by him should be taken 

into cnsideratiori. In view of the fact that the applicant had 

worked as DBPN for 10 years and in view of the fict that the 

selection for the post is not yet over, the case of the applicant 

deservs to be considered. This is because there are departmental 

instructions that if a post of EDBPM falls vacant and one of 
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the existing 1E.)DAs in the s:me office applies for the post, than 

he slould be so appointed in case he fulfills all the eligibility 

criteria. There is no material before us if Madhyama ixarn. of 

Shri Jagannth 3anskrit Vishvavidyalaya, Purl is equivalent to 

HSC ExaminTtion. 	epartnental authorities may make appropriate 

enriiry in this matter if Madhyam.a Examination is equivalent to 

HSC examination and in case it is found that the Madhyarn Exam, is 

equivalent to H3C Examination, then the prlicnt's candidature 

should he considered for the post of EDPM, 3iva Branch Office 

as a fresh candidate subject to his fulfillincT the other condition. 

Respotdents have stated t - at applicant has not suinitted his 

solvency certificate. The Learned Counsel for the petitioner 

has mntioned in the eoinder that all necessay documentation 

has been done by him. It is not necessary for us to take a view 

in this matter because this can he easily verified by the 

departmental authorities white considering the candidature of the 

applicant interrrs of our direction above. In view of this, we 

aLso direct that our direction to consider the applicant's 

candi.ature is subject to the cendition that the applicant is 

eligible for the post otherwise. 

4. 	With the ave direction the original application is 

disposed of. No costs. 

( G. NAA5IMHAN ) 
IIEi1BER (JUDICIAL) 
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